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FOR THE ATTENTION OF THE CREDITORS OF ASIP PRIVATE LIMITED
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insolvency professional acting as inter-| IP.No.[BBI/IPA-002/IP-N00025/
im resolution professional 2016-2017/10053

S TAddress and emaitof the nterm reso-TEZRESOLVE LR, —4028, 4t F1o0T]
lution professional, as registered with| Technopolis, Chikoti Gardens, Begumpet]
the Board Hyderabad-500016. Raghu@ezresolve.in

1O Address amd e=malt o teused for Lo TEZRESOLVE —LLP, 15t Floor —Goiten
respondence with the interim resolution | Heights, Plot No 9, Raidurg, Hyderabad -
professional 500081. Email: asipcirp@ezresolve.in
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of sub-section (6A) of section 21, ascer-| accounts
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! |identified to act as Authorized|accounis
Representative of creditors in a class
(Three names for each dass)
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{b) Details of autherized representa-| hitps://www.ibbi.gov.infhome/downioads
tives are available at: Physical Address: Will be provided later
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ordered the commencement of a corporate insolvency resolution prccess of the ﬁS%P
Private Limited on 09th June 2022 (Order made availaible on 13 June 2022)
The creditors of ASIP Private Limited, are hereby called upon to submit their claims
with proof on or before 27th June 2022 to the interim resolution professional at the
address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class,as listed againstthe entry No. 12, shall indicate
its choice of authorised representative from among the three insolvency professionals
listed against entry No.13 io act as authorised representative of the class in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.
Raghu Babu Gunturu
interim Resolution Professional
ASIP Private Limited
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